294 Statements by [RAJYA SABHA] Minister

released by the Major Port Trusts and Dock Labour Boards to the Port & Dock
workers, employees and officers on schedule. The maximum payment per employee
at the rate of 20% will be Rs.6,000/-. This will benefit about 66,000 Port and Dock
Workers, employees and Officers and the financial implications will be about Rs. 40.
crores. The expenditure on account of PLR shall be met by the Major Port Trusts
and Dock Labour Boards from their own resources, without budgetary support from
the Government.

st sogawafn ¢ Rede & w ¥ ...(=FUM)... Ahluwaliaji, you see the

record, you see the precedence, how many times...(Interruptions)...
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Strike by resident Doctor’s in AIIMS, New Delhi

THE MINISTER OF HEALTH AND FAMILY WELFARE (DR. ANBUMANI
RAMADOSS): Sir, the resident doctors of All India Institute of Medical Sciences
(AIIMS), New Delhi are on strike on the issue of delay in award of degree to the
successful students by the Institute. As per the procedure followed, every year a
Convocation of AIIMS is required to be held sometime in the month of February
when the degrees are awarded to the successful students who must appear in person
at the Convocation to receive the degree unless he is permitted to take the degree
in absentia. The degrees shall bear signature of President, Director, Dean and the
Registrar of AIIMS. The Director, AIIMS, however, Sir, has not organized the
Convocation for the last two years. As a special case, considering the requirement
of original degrees for students appearing in USMLE, USA, etc. 54 MBBS degrees
of 2005 were signed by all concerned to be awarded to the students. Similarly for the
year 2006 also 49 MBBS degrees were forwarded by the Director, AIIMS only on 20th
August 2007 for my signature as President, AIIMS. These degrees were signed
amongst others by one Dr. Sandeep Aggarwal as Registrar of the Institute. Sir, as per
the AIIMS Regulations, the appointing authority for Registrar is the Governing Body..
Sh. V.P. Gupta was appointed by the competent authority as Registrar in 2002 and
he has been functioning since then as Registrar, AIIMS. His continuance in the post
of Registrar was also considered by the Governing Body in its meeting held in
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January, 2007 and again in May, 2007 and the Governing Body decided that he should
continue to function as Registrar. The degrees forwarded by the institute were,
however, signed by one Dr. Sandeep Aggarwal who is not Registrar, AIIMS
appointed by the Governing Body. I have returned the degrees to the Director, ALIIMS
¢ for rectifying the mistake at the earliest so that the degrees to the students who
require such degree urgently can be issued immediately.

You will appreciate, Sir, any degree signed by an unauthorized person will render
the degree illegal and invalid, it is unfortunate that the resident doctors resorted to
strike without appreciating my concern for their future. I have instructed the Director,
AIIMS to take necessary steps to ensure the strike is called off and the patient care
services in the Institute are restored immediately.

My utmost sympathy is with the students who are waiting for award of degrees
for more than two years which is primarily due to delay in holding convocation. I
have asked the Director, AIIMS to convene the convocation within a period of one
month so that pending degrees could be awarded to the students without any further
delay.

# vagw segalm (gwws): ov T A9ed &7 L (wEeme)..

THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VYALAR RAVI): This
is an important statement. Why can’t you allow? This is not fair. ...(Interruptions)...

ot SR wie RT amw T (amum).. § R @ v g
(o)., # oo TaT %, # Redwe ww v g, o AT L (wmmum)...
Ahluwaliaji, you see the records, how many times, in this House, the Ministers had,
in between a debate, requested the Chair for making statements, and the House had
allowed it. ...(Interruptions)... You see the records how many times the Ministers had
requested, in between a debate, to make statements, and the House had considered
...(Interruptions)... The Chair has taken the decision, and you are challenging the
decision. ...(Interruptions)... Is it fair? ...(Interruptions)... No; no, is it fair or not?
...(Interruptions)... No; no, I can’t agree with you. ...(Interruptions)... 1 have given
the permission. ...(Interruptions)... 1 have given the permission. ...(Interruptions)...
You do whatever you want to do. ...(Interruptions)... 9% &7 &t &7 ...(erqEm™)...
oo T wxa, A 39 € @ @ g (). # e dver e
gl . (wEe).. au wEdt wv @ §) (). o BER R/ wreddt @)
& &1 L (omum).. @ ¥ . (wEww).. T 9w S| wE ¥

.. (crEgTE)...

T ®g afer T ¢ L (aEer).. T RetE & o som (s,
Raf€ & =& o) ...(=o@arr)... Mr. Ahluwalia, you please go back to your seat.
..(Interruptions)... Please go back to your seat ...(Interruptions)... I am asking you
to go back to your seat. ...(Interruptions)... You are not cooperating with the Chair.
..{Interruptions)... This is nothing, but politics. ...(Interruptions)... Rwté § i
g L (soee)... [ won't allow the unparliamentary words to go on record.
(ergar)... gow Wt g & & oww weve ! L (epEen)... oA fradt weder
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v fsur &1 ...(@UT)... Many a time, you have allowed to make a statements.
..(Interruptions)... I am very sorry, today ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I am sorry ...(Interruptions)... I really feel this is not

- helping the House to function. It is only to disturb the House ...(Interruptions)...

Just because you have taken a decision; just because one person has taken a
decision, you are challenging the Chair ...(Interruptions)... :

SHRI V. NARAVANASAMY (Puducherry): Sir, they are not allowing the Minister
to speak in the House...(Interruptions)... They have no right to say
...(Interruptions)...

MR. DEPUTY CHAIRMAN: It will not help ...(Interruptions)... No, you said
that ...(Interruptions)... 1 agree that you said that ...(Interruptions)... No,
what bulldozing ...(Interruptions)... It is not bulldozing ...(Interruptions)... qrfer
St g gy .(FEU)... oY WSy, Wi .. (EU)... (Interruptions).
Mr. Narayanasamy...(Interruptions). Because whatever have been said in the Well,
it is not on record...(Interruptions)... TUM@T S, oM A wF o T .. ().
It has not gone on record ..(Interruptions). So many times, Chair has been
challenged ...(Interruptions)... W&t €7 § ..(=wgar™)... This is not correct
.{Interruptions). Who has not taken the confidence of the Opposition? Who is not
taking ...(Interruptions)...

SHRI S.S. AHLUWALIA: Why is the Minister in a hurry? Where is the Minister?
Please, call him, Where is the Minister...(/nterruptions). He has come and gone away.
There is convention in the House that Members can seek clarifications
..(Interruptions)...

MR. DEPUTY CHAIRMAN: How many times you see that ...(Interruptions)... 1
have quoted the precedent. A number of times, the Chair and the House have agreed
that, in between, a statement by a Minister can be made...(Interruptions)... It is a
practice. Ministers have been requesting and the Chair and the House have
unanimously agreed for a statement in between a number of times. And, for that
matter, because I allowed it, are you challenging it? ...(Interruptions)... Is it
bulldozing? ...(Interruptions)... :

SHRI S.S. AHLUWALIA: These are the most important statements. One is about
workers; other is about Doctors ...(Inrerruption.s)...

sl W fE (Fer wRW): A 9 9 dler § ().

sit gavpiafer: =€ Amar St ...(=qerE)... Please, read this statement. You don’t
know...(Interruptions)... 9€ & T# & ..(HEUA)... F" Rega dw W& &
(Eaam).. F AR ke ew W LL(FHEM)... w ¥ aua s

St TH.UW. IR ¥E SR § RY F W A ¥ (e, ] &
My & ar § ¥ ..(=9ue)..EW PEd T IS W (a:raam
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MR. DEPUTY CHAIRMAN: Mr. Ahluwalia, you have a right to seek clarifications.
I will allow seeking clarifications...(Interruptions)... )

SHRI S.S. AHLUWALIA: Sir, the Minister ran away from the House
...(Interruptions)...

ﬁquﬁawmﬁﬁwmﬁﬁ . (Far)...

ft TH.OW. JEgafeEn s w4l e ...(%qEF)... Why not today?

MR. DEPUTY CHAIRMAN: See, if you want to disturb, you can disturb; if you
want to cooperate, you can cooperate. This is totally ...(Interruptions)... 1 feel very
sorry about the whole episode and it is not correct. I again request the Members to
take the seats...(Interruptions)...

SHRI VIRENDRA BHATIA (Uttar Pradesh): This is very serious concern relating
to Doctors and this needs a serious debate.

sit geaafn ARaw, emue freelt wdEr 3W s9W W, you tell honestly, how
many times, the Ministers have made a statement in between when the debate is
going on. Just because you have taken a decision that it should be opposed and
you are opposing it, and Chair, within his right, has taken a decision
...(Interruptions)... Which matter is not serious? ...(Interruptions)...

SHRI VIRENDRA BHATIA: Sir, this is a very important issue relating to a premier
institution, relating to Doctors, teachers ...(Interruptions)...

sl s e W), A wE oft mow e g € L (mmEe).

MR. DEPUTY CHAIRMAN: We will allow clarifications on this statement
...{Interruptions)...

SHRI S.S. AHLUWALIA: We had requested the Chair that it could be taken up
at 5.30 p.m. so that clarifications could be sought. You have allowed the Minister to
dump the statement and run away.

MR. DEPUTY CHAIRMAN: What are you talking?...(Interruptions). The House
has been disturbed. Nothing will go on record.

SHRI S.S. AHLUWALIA:*
SHRI V. NARAYANASAMY: *

MR. DEPUTY CHAIRMAN: Why are you entering into all this?
..(Interruptions)...

SHRI VAYALAR RAVI: Mr. Deputy Chairman, Sir, I want to make a submission.
..(Interruptions)...

MR. DEPUTY CHAIRMAN: Nothing will go on record. ...(Interruptions)... If
Mr. Narayanasamy ...(Interruptions)... Anybody calling anybody a * is not a correct

* Not recorded.
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thing. If Mr. Narayanasamy withdraws it in the interest of the House, I have no
objection. But I cannot ask him because it is not on record. ...(Interruptions)...

SHRI VAYALAR RAVI: With due respect to my old friend, Mr. Ahluwalia, [ want
to make a submission. ...(Interruptions)...

SHRI V. NARAYANASAMY: *

MR. DEPUTY CHAIRMAN: It is not correct. Don’t use it. ...(Interruptions)...
SHRI VIRENDRA BHATIA: *

MR. DEPUTY CHAIRMAN: Don’t use it further. ...(Interruptions)...

SHRI V. NARAYANASAMY: *

SHRI S.S. AHLUWALIA: *

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... Nobody needs to be a
Marshal for me. There are Marshals. ...(Interruptions)...

SHRI V. NARAYANASAMY:*
MR. DEPUTY CHAIRMAN: The House is adjourned for fifieen minutes.

The House then adjourned at
twelve minutes past five of the clock.

The House re-assembled at thirty minutes past five of the clock,

THE VICE-CHAIRMAN (SHRI PRASANTA CHATERJEE) in the Chair
THE VICE-CHAIRMAN: The Minister will make a statement.

wifie, e Rwme s Tom woneg § o 5 aur S el sEea § oy
=t (grer il AR, Wy o wog =R oA oy 9w weT & o o
g7 3R v AfET wier wey & YAy F A, 9w F F AE ww arl 7 ey
¥ et W 3o awRE gan, te wwdw wR wow At oy # q¥ wew &
e § 99 W QY e g g AR 9% oler wwar € fF 5w wew @ wdwr
a7 Wuwr T & 5 oew D o Rwy woadk-Rod a), B oEn ¥ oft W afw
' Y B e eyt gramwe F wew f wemar ¥ ok wew ¥ we} ! mmEr
frar &1 9@ weRr B Y I g0 A o F wRbw R AW 5 Arviy @he
F g B e} W st Refy Pfi gd, & O anbn e wwer € 5 oW
B TeRT e wg AR WY f oy fdwe Y, ww P @ wreT e ¥ fag
# amg # sparew dar TR W Ay W W R & Ef, X ¥ @
7 gEt ¥ @, S g o Petr w6 R ammarer § 89 @ e, R R
W @ el W e W ¥ v wew F wm ooy w ¥

* Not recorded.
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Sueraenn ey |

M va.ge Jpgafean soweas wERY, ot €199 adjourn B ¥ UER o $O
weT # gan, 9% guieee Refy ¥ 4 ww & o 9 @ wRen €1 werew,
QL yofow =om v € 5 3 9T 9, @R W W B Wy @ F fF
wg ft P = e Rode @ £ 99 o RO%ET gor W ¥ e wEw
# B wEayet Rede 8N 91w o9 wReaew, W@ qRaed v womnt @ sit
Hoao a1 FRT WE ah® & oy Mefefd ome F sv & il o9 w 7t
WG ¥ T WeH PY AT rdfseve & wo § quw umy ¥ gEw 1w
gl qur "o § sy 9 W ¥ Wi 1) s sed o fiew W
7t & Rfir 78t fie @ ) waR Rgm oy ol Imee R ¥ sw ok
¥ e e Pemer ok 9w ¥ fig Rede Rarl 5w aR & ot @1 9o o
¥ v e AeE ¥ ww ¥ wee eEw ¥ R wet A owwr @ v ¥ AW
W f e o 5 e B Rufy w Rk 8 e Ao g &1 ¥ 8 wEw WR
5 q% 9% A o ofR uw wara ®F oyl wAify aw et 14 o @ weh on oft
t, oW ¥ OE I Rode o @ faor omwl W o9 Rl W A A
FAfpeew ¥ aler & dftm 7 or wv ot oW weT & W @ Aw @ dftm
F e oy ¥ W € AT wEW O, W g ¥ oy fmeer o oY wfse wew
# 4o gd, 9w ¥ fow A g ¢ o e widel U & wew § ow
20 w6 ® 7o, fg A wR W o wew W of @ Rk g @ e &
i e 4Bt w Rk g ff W Ry oY fF wew wahoR &1 wew @ s
o A W o Wl B ¥) e § Bl woer @ vEe A & ww § v
%1 T8 s Rk aor Rede ¥ o R w9 9 @ e @ o b
0 Tt @ Pded oM ¥ & WET B omE IR R WA WS TR
T AR I P AT I B W or oW €| A wwmen ¢ 5 omiwr & A+
e W T @ U Sih

SHRI V. NARAYANASAMY : Sir, before the House was adjourned, I regret for
what has happened. But, I would like to submit something about the procedure and
everything that we have been discussing. The institution of the Chair and its dignity
are to be upheld by the hon. Members. That is very important and in this House,
I have been seeing that the authority of the Chair has to be not only upheld but has
also to be kept in highest esteem by the hon. Members. But, I am pained to say that
it is not being-observed by some Members of this House. Therefore, Sir, today. 1
would like to submit in this august House, with authority that unless and until we
maintain the dignity and decorum of the Chair, we will not be able to follow the
system. Whatever happened and the-kind of feeling which the hon. Deputy Chairman

had, we all feel sorry for that. Not only that; we all apologise to you for what had
happened. You should forget it and come back and take the Chair.

AN W AgH (@fed e W, R eie 8@ oL(eEeE).. W) oW A
B, % gt &, 59 oA @ R ek Wl Wl e Y @ Ll
wE W frar v Ruy At e § F o7 a0 o B o) A9 & v oww oy
W T W AT T e o fF Sw uw ' owea ¥ it O, R o g
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F ama, o gET W ogem, 98 W ¥ 59 Wed @) 74T &N 59 €ed @ Wy
B BT g I ¥ AR AT SUwEOfy W ® aERee Oe e § ek
QAP WA W dle ot ¥, a3 At @ HiT o], 89 Wud AW ¥ aE
T 5 3 B 39 A0 B AT B WG F @er W iR vl R WA,
afy ¥e wmer W ¥ WS v ¥ ded & wnl '

UF AN R W, AR g 6w ¥

THE VICE-CHAIRMAN (SHRI PRASANTA CHATTERIEE): The entire House has
expressed regret and we all agree that the dignity of the House Shold be maintained
by all of us. So, on your behalf, I will go and ask the hon. Deputy Chairman to preside
the Chair. The Short Duration Discussion will continue. Shri Chandra Sekar Reddy
will speak. :

[MR. DEPUTY CHAIRMAN in the Chair]

MR. DEPUTY CHAIRMAN: Now, I would like to take the sense of the House
regarding clarifications because six or seven hon. Members are still remaining all this
discussion which is pending for a very long time. If you want the clarifications now

- itself, the Ministers are present or we can take it up tomorrow. I would like to take
the sense of the House. '

St g @ee (e WYk WY R fafed @ omgfwr # @ v W W
T o & v o v W owat wer o )

SHRI T.R. BAALU: Sir, we are not inconvenienced. We are very much here.
Knowing fully our responsibility, we came back. We have got lot of work in the other
House also.

MR. DEPUTY CHAIRMAN: That is not the point.
SHRIMATI SUSHMA SWARAJ: Will we take it up tomorrow?

SHR] T.R. BAALU: Sir, tomorrow, 1 have to attend the SAARC conference. 1 will
not be available. I am sorry. ...(Interruptions)...

ot g¥er wer: WX, R [T WeT TH9 weww &, o i eiv R v w
e ¥ fog 9@ &v A (@EEE).. e W BE IR dar gam ¥

SR o\ - i PR o1 e 3R, @ e tew Pifter o we
@ . (Fen).. -

MR. DEPUTY CHAIRMAN : You have other business also. That is the point.
A o @i v W A N B 99 weT W W R L. (sEEE).

ARt guar wver W #5 A F o99 weT A o &, @ we Al 9w
el TR WeT ¥ R ¥ o9 ¥ 9 yw oI .. (=EEm)..

it Suwwmfr &, w9 ¢o W) . (=EEE)...
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A P Wil W, A o o ¥ L (E@as)..

SHRI T.R. BAALU: Sir, I am sorry. Tomorrow, I won’t be available throughout the
day.

MR. DEPUTY CHAIRMAN: The time for seeking clarifications can be fixed on
some other day.

A P W ' BB R R = @ L (o).
MR. DEPUTY CHAIRMAN: Now, Shri Ravula Chandra Sekar Reddy.

SHORT DURATION DISCUSSION (CONTD)

On Heavy floods in various parts of the country and
relief measures undertaken by the Government

SHRI RAVULA CHANDRA SEKAR REDDY (Andhra Pradesh): Thank you, Sir. at
last, we could come back to the normal business. The request for having a debate
on floods is pending for a long time. The debate was initiated by Kalraj Mishraji. We
are experiencing floods every year. In some part or the other, we are experiencing
floods. Since many Members have spoken about their €xperiences regarding the
floods in various States, I will confine myself to the problems being faced by my own
State, Andhra Pradesh.

Sir, during the recent floods, about ten lakh people are affected in my own State,
Andhra Pradesh. Sir, 65 persons died in the aggravated flood situation in the State;
14 districts were badly affected; out of them, Kurnool is the worst affected, Sir.
Kurnool District in the Rayalaseema area is the worst affected. Apart from Kurnool,
East Godavari and West Godavari, Guntur, Prakasam, my own District Mehboob
Nagar and Krishna are badly affected by virtue of these unprecedented floods in my
State. Sir, about 48,000 cattle were lost, and 13,450 house are fully damaged.
According to my information, about 1,87,000 houses are partially damaged by virtue
of these floods. We are experiencing cyclones, fioods and tsunami, and it has become
a regular affair. We are losing a lot of crops and a huge national wealth. Sir, I would
request the hon. Minister, apart from concentrating on long-term measures, to
concentrate on the temporary measures also.

Sir, this interlinking of rivers, according to me, is most essential. The work started
by Mr. Suresh Prabhu as Chairman of that organisation is incomplete. That has to
be completed. On most of the occasions, farmers are the worst affected people by
virtue of these floods, and whenever there is a calamity, we will be sending a Central
team to the State. Sir, it is not- that just the visit of the Central team is delayed, but
their submission of report is delayed too, and nobody knows what ultimately
happens to the report. I would request the hon. Minister to also revive the guidelines
of NCCF (National Calamity and Contingency Fund). The guidelines should be
revised. Though there is a partial revision of these guidelines, I would request the
Minister to modify these guidelines according to the present needs.

Sir, sea-erosion is another big problem. In my State, places like Kakinada and
Vizag are badly affected by virtue of these sea-erosions, silting of rivers and erosion
of seabeds. As the riverbeds are filled with sand, there are instances when the



